
 

FORM A 

PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016) 

 

FOR THE ATTENTION OF THE CREDITORS OF ABHIJEET FERROTECH 

LIMITED 

RELEVANT PARTICULARS 

1.  Name of corporate debtor Abhijeet Ferrotech Limited 

2.  Date of incorporation of corporate debtor 10.01.1996 

3.  Authority under which corporate debtor 

is incorporated / registered 

ROC Kolkata 

4.  Corporate Identity No. / Limited 

Liability Identification No. of corporate 

debtor 

U52322WB1996PLC076509 

5.  Address of the registered office and 

principal office (if any) of corporate 

debtor 

FE-83, Sector-III Salt Lake City, Ground 

Floor, Kolkata, Kolkata, West Bengal, India, 

700106. 

6.  Insolvency commencement date in 

respect of corporate debtor 

16.05.2025 

7.  Estimated date of closure of insolvency 

resolution process 

12.11.2025 

8.  Name and registration number of the 

insolvency professional acting as interim 

resolution professional 

Satish Kumar Gupta 

Registration No :  IBBI/IPA-001/IP-

P00023/2016-2017/10056  

9. Address and e-mail of the interim 

resolution professional, as registered 

with the Board 

Address: Flat No. 17012, Building No. 17, 

Phase 2, Kohinoor City, Kurla West, Mumbai, 

Maharashtra - 400070 

Email ID: satishg19@outlook.com 

10. Address and e-mail to be used for 

correspondence with the interim 

resolution professional  

Address: Flat No. 17012, Building No. 17, 

Phase 2, Kohinoor City, Kurla West, 

Mumbai, Maharashtra - 400070 

Email ID: abhijeetferrocirp@gmail.com 

11. Last date for submission of claims 30.05.2025 

12. Classes of creditors, if any, under clause 

(b) of sub-section (6A) of section 21, 

ascertained by the interim resolution 

professional 

N.A. 

13. Names of Insolvency Professionals 

identified to act as Authorised 

Representative of creditors in a class 

(Three names for each class) 

N.A. 

14. (a) Relevant Forms and  

(b) Details of authorized 

representatives  

are available at:  

a) Weblink: 

https://ibbi.gov.in/en/home/downloads  

b) Physical Address: NA 
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Notice is hereby given that the Hon’ble National Company Law Tribunal, Cuttack has ordered 

the commencement of corporate insolvency resolution process of Abhijeet Ferrotech Limited 

vide its order dated 16.05.2025. 

 

The creditors of Abhijeet Ferrotech Limited are hereby called upon to submit their claims 

with proof on or before 30.05.2025 to the interim resolution professional at the email/address 

mentioned against entry No. 10. 

 

The financial creditors shall submit their claims with proof by electronic means only. All other 

creditors may submit the claims with proof in person, by post or by electronic means. 

 

Submission of false or misleading proofs of claim shall attract penalties. 

 

 

 Sd/-  

Satish Kumar Gupta 

IP registration No. IBBI/IPA-001/IP-P00023/2016-2017/10056 

Interim Resolution Professional 

satishg19@outlook.com 

Address: Flat No. 17012, Building No. 17, Phase 2, 

Kohinoor City, Kurla W, Mumbai 400070 

AFA No. - AA1/10056/02/300625/106924 

AFA Validity Date – 30 June 2025 

Please use email abhijeetferrocirp@gmail.com for correspondence  

 

Date: 16.05.2025 

Place: Mumbai      
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KOLKATA | MONDAY, 19 MAY 2025

SURAJ PRODUCTS LIMITED
CIN No. : L26942OR1991PLC002865

Regd. Office : At- Barpali, PO : Kesaramal, Rajgangpur, Dist. : Sundargarh, Odisha - 770017
Tel: +91-94370 49074, Email : suproduct@gmail.com, Web : www.surajproducts.com

BOARD MEETING OUTCOME
Pursuant to Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, we wish to inform you that the
Board of Directors of the Company at their meeting held at the Kolkata on May 17, 2025 have approved the following:
1. Audited Financial Results of the Company for the quarter and year ended on March 31, 2025 along with Auditor’s Report on the Financial

Results, Statement of Assets and Liabilities as at 31st March, 2025 and Statement of Cash Flow for the year ended 31st March, 2025. Copy
of the said results is enclosed.

2. Recommended final dividend of Rs. 2.10/- (i.e. @ 21%) per Equity Share of face value of Rs. 10/- each for the financial year ended
March 31, 2025, subject to the approval of the Members at the ensuing 34th Annual General Meeting of the Company. The said dividend,
if declared at the ensuing Annual General Meeting (AGM) of the Company, will be paid within 30 days from the date of AGM.

Place: Kolkata
Date: May 17, 2025

By order of the Board
Sd/-

A.N.Khatua
Company Secretary

` in Lacs

Sl.
No. Particulars

Three months ended Financial
Year Ended

Financial
Year Ended

31.03.2025 31.12.2024 31.03.2024 31.03.2025 31.03.2024
(Audited) (Unaudited) (Audited) (Audited) (Audited)

1 Total income from operations 9,117.04 6,727.95 9,238.36 32,690.27 34,544.75

2 Net Profit/(Loss) for the period (before Tax, Exceptional and/
or Extraordinary items) 631.53 488.05 809.92 2,762.08 3,920.07

3 Net Profit/(Loss) for the period before Tax
(after Exceptional and/or Extraordinary items) 631.53 488.05 809.92 2,762.08 3,920.07

4 Net Profit/(Loss) for the period after Tax
(after Exceptional and/or Extraordinary items) 425.06 398.59 582.20 2,143.39 2,892.98

5
Total comprehensive income for the period (comprising profit/
loss for the period (after tax) and other comprehensive income
(after tax)

(1.42) - 2.26 (1.42) 2.26

6 Paid-up Equity Share Capital (Face Value of Rs. 10/- each) 1,140.00 1,140.00 1,140.00 1,140.00 1,140.00

7 Reserves (excluding Revaluation Reserve) as shown in the
Balance sheet of previous year - - - 13,812.06 11,898.09

8
Earnings per share (face value of Rs. 10/- each)
(not annualized)
Basic & Diluted

3.73 3.50 5.11 18.80 25.38

Notes:
1. Figures for the three months ended 31st March, 2025 and 31st March, 2024 are the balancing figures between audited figures in respect of

the full financial year and published year to date figures.
2. The above is an extract of the detailed format of Statement of Audited Financial Results for the quarter and Financial Year ended

March 31, 2025 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Discloser Requirements) Regulations
2015. The full format of the Statement of Audited Financial Results for the quarter and Financial Year ended March 31, 2025 are
available on the website of the Stock Exchanges: www.bseindia.com and www.cseindia.com as well as on the website of the Company:
www.surajproducts.com.

3. The above audited results were reviewed by the Audit Committee and thereafter approved by the Board of Directors in their meeting held on
May 17, 2025.

4. The Board of Directors have recommended a final dividend of Rs. 2.10/- per equity share of Rs. 10/- each for the financial year ended
31st March, 2025 subject to approval of the shareholders at the forthcoming AGM.

Place: Kolkata
Date: 17.05.2025

By order of the Board of Directors
of Suraj Products Limited

Sd/-
Y.K.Dalmia

Managing Director
(DIN-00605908)

EXTRACT OF THE AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED 31ST MARCH, 2025

M/s. Hindusthan Copper Ltd.Ministry of Mines, 1,Ashutosh Chowdhury Avenue,P.B. No. 10224 Kolkata-700019

Government of Rajasthan
Micro & Small Enterprises Facilitation Council,

Headquarters-II, Jaipur Of�ice of the Commissioner,
Industries and CommerceUdyog Bhawan, Tilak Marg, Jaipur - 302015Email-indrajfc.hq2@rajasthan.gov.inSr.No.: F 9 (54)( ) Com. Ind./ MSEFC/HQ-II/2022

Final Notice
Case Number - RJ/17/S/RJS/001181 New No. RJ/17/S/JPR/00577

Date : 25-03-2025Registered

M/s. Shree RN Metals India Pvt. Ltd., G-1-4 and 22, Shubham Apartment,Near Ganapati Towers, Plot No. 2, Central Spine, Vidhyadhar Nagar, Jaipur-302023, �iledareferencewiththeFacilitationCouncilunderSection18oftheMSMED Act, 2006, due to non-payment of the delayed amount of ₹18,55,390/- andoutstanding interest of ₹ 13,96,717/- for theGrindingBallssupplied to you.You remained absent from themeeting of theMicro& SmallEnterprises Facilitation Council, Jaipur Division-I, held on 28.12.2023.Subsequently, a meeting notice dated 14.11.2024 was sent to you viaregistered post for themeeting of theMicro& Small Enterprises FacilitationCouncil, Headquarters-II, held on 21.11.2024, directing you to present yourcase before the Council. However, you neither appeared nor did anyoneappear on your behalf before the Facilitation Council. No response has beenreceived from you in this matter till date.Expressing strong displeasure atyour continuousabsence, theCouncil unanimouslydecided to terminate theconciliation under Section 18(2) of the MSMED Act, 2006, and initiatearbitration under Section 18(3) of the Act. Additionally, the supplier wasdirected to publish a public notice in a national newspaper at their ownexpense in thebuyer's local area.Therefore, through this �inal notice, youarehereby informed to immediately submit your reply regarding the non-payment of the delayedoutstanding amount to the supplier unit. Otherwise,an award will be passed based on the available facts, along with a levy ofcompoundinterestat three times thedelayedpayment, asper theprovisionsmentionedintheMSMEDAct,2006. SD/-(KrishnaAvtarSharma)DeputyCommissioner,IndustriesandCommerce&InchargeOf�icer


